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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -

NEW DELHI
OA/TA/RA/CCP No._765/98 49
Mmangal Dass ghri A.S. Greuwal
T(S) COUNSEL
VERSUS
. Lt. Governor
RESPONDENT\(S) ~COUNSEL
Dﬂ‘J Office Report  Orders
30.4.1990,

N
- Y.

> -i

presents: Shri A.3. Grewal, Counsel for the
applicant,

The learned Counsel for the aprlicant
seeks permission to withdraw the present

0A, which is alloued. The learned Counsél
stated that he intends to move CCPOF.an )
arplication for revival of the CCPLearlier
moved, but was dismissed, as it was not

pursued,

in view of the above, this (A is
dismissed as withdrawn,

(1.X. Rasggtra) (T.S. 0beroi§\;‘
Member ‘A’ Member (J)




